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[Form 2C]
(See rule 4)
NOMINATION PAPER

T El&c_tiun to the Council of States
A
. PART -1

We hereby nominate as a candidate for election to the Council of States:

Candidate’s Name._[\."lUH,SlN.P\. WD w A)
father”s/mother’ s/husband’s name . . kA Ll O R A H MAN
8o, LodH| BSTATE (N.EW DELHI-Nsoe)

Her
Hispostal Address
in Part No. . ]2—6 .. ofthe electoral

His name is entered at S. No. . 37 ?) .....

roll for the L\ 0 y- N E W) .DEL\ ... Assembly/ *Partramentary- Constitueney——

We declare that we are elected members of the Legislative Assembly
of. CHATTISG ARY. .. .. electoral college for RATY A . SHANNA . and

our names are entered as indicated below in the list maintained under section 132 and we

signatures below in token of subscribing to his nomination:

append our

Particulars of the prdpf:sm and their signatures.

_ S No. as entered -

S.No. .in the list Full name Signature Date

maintained under |
section 152

1. 2 _ 3. a. 5.
L.} 2BE | pr. Hasidrs @Amxwﬁf @ |¢£-¢10
2 Lo D eveand=4 Bahadaz ﬁ?}fhrk?;-"’? E'_',;Jﬁf\';é'f’"ﬂ

; 58 Gutoupmick . Singh HT¥4 HAz T b
4 4l Fatesh Bay L 2lbyael 6 610
2 57 Le khyann Sehu a6y 6-6-io
° 76 | Sheoksas S 7 Ty 6161
: 35 | SahgiManhayan R alRoy £ é
“ 59 | Gunku Rudva Kummdle b0
A -7 Ahaibpgor Sabu . T2 .61t
19 77 AL A Sfo ) Sehu - 2= £ (. 1b

* For Jammu and Kashmir only .
% There should be ten per cent, of the elected members of the Legislative Assembly or ten per .

cent. of the members of the electoral col
Proposers.



I, the above-mentioned candidate, assent to this nomination and hereby declare.

(a) that I have completed . . 7ﬁ .. . years of age;
J oo - 'NDiPrN NAETVoN L CoNERESS
/ (b) that I am set up at t]:'u.s 'E-Je:::ti-:m bythe........ " party; :
(c) that my name and m:.r [father’ ﬂmuther s/husband’s name] have been correctly
'\
spelt out above in . EnalAfy (name of the language), and

(d) that to the best of my knowledge: and belief, 1 am qualified and not also

dlsquah_ﬁed for hemg chosen to fill the seat in the Council of States.

I a!so declare that I have not been, and shall not be, nominated as a can} date at the

present biennial election/bye elections being held simultaneously, to the Council of

States for more than two seats.
; H . k_;fl.\_,.z. P
Date{:.’é.'. C’ ﬁ “l@ |O ; (Signature of the candidate)
_ PARTI
(To be filled by the candidate)
| “Whether the candidate - ]
; ()  hasbeen convicted - 3
(a) of any offence(s) under s:.lb-sactmn (1); or

il
2

(b} for contravention of any law specified in sub-section (2).
of Section 8 of the Representation of the Peﬂpie Act, 1951 (43 of 1951); or
(i)  has been convicted for any other nﬁence(s] for which he has been
sentenced to imprisonment for two years or more

idate shall furnish the following information :

If the answer is “yes”, the candi
(1) Case/First information report No. /Nos. .. .. 'N P‘* ............
_ Gi)  Police station(s) .. . - - 5o T —— District(s) ... .. M. ..
8 State(s)......,.i\,.?.gt ........... 7 I




gection(s) of the concerned Act(s) and brief description of the
N TR

offence(s) for which |

(i)
j he has been convicted .. ... -
7 (iv)  Date(s) of conviction(s) - - - - - N s B By e
(v)  Court(s) which convicted the candidate .- -+ G R
(vi) Punishment(s) imposed [indicate period of imprisonment(s) and/or quantum
of fine(s)] .. -orveerrrit t\—‘ r‘\‘ ..............
(vii) Date(s) of release from prison . . - - - N PT_ e s
(viii) Was/were any appeal(s)a’revisinn[s) filed against above conviction(s)
3

: ¥eNo. Nk
§) for revision filed N

(ix) Date and particulars of appeal(s) / application(

(x) Name of the court(s) before which the appeal(s) / application(s) for revision
I R P N R e R
(xi) Whether the said appeal(s) / application(s) for revision has/have been disposed
of or is/are pen@ipg ..... N k’( Ry
© (xii) Ifthe said app@(s}’aﬁplicatiun{ﬁ) for revision has/have disposed of - N‘\Qy
(a) Date(s) of disposal . . - - N&; A -
(b) Nature of order(s) passed - - - - N, Prd ......... b .
*
Fiacs: R—R\?qﬁ . ‘H-Mura
Date: O6-06-2010 (Signature of the candidate).
)
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(PART 111
{Ta be filled by the Retuming Officer)

Serial No. of Nomination P:lpch—

This nomination was delivered to me at my office '*“” 3‘ ‘:}'““”} “"?/B}zﬁm]
by thecandldatﬁufp_g}pﬁstr {Name). ﬁ;!ﬁvf‘ _M ahg,.l noe. K pdwm

Du;t:..z,ffﬁ ;! ZJIO

Ll
. = RECHDILULLS ArCinen
b A e ¥

N = i i 1 d s
OTE —Wherever alternative is provided scors ous the word(s) not applicable Sh - 2TION FOR L.u,1 \CiL OF STATES

=k

-'[PART IV]
Decision of Returning Officer accepting or rejecting the Momination Paper.

[ have examined this nomination paper in accordance with section 36 of the Representation of the People

Act, 1951(43 of 1951) and, decide as follows:— 4 cc____,w_._(_

Date. 3J¢ /210 ey P
RETURNING f:,:Fricm Returning Officer.
ELECTION PR COUNCIL OF STATES
Perforation...............
'[PART V]

Receipt of Nomination Paper and Notice of Scrutiny
*(To be handed over to the person presenting the nomination paper)

Serial No. of Nomination Paper..............
The nomination paper of .....a candidate for election to the Council of States by the elected members of the

Legislative Assembly of.... ......... (StateyMembers of the Electoral College of................... { State)'was
delivered to me at my  office F TSN | s IR« OO ~(date) by the
mdldwpmpnscr .{Name}. All nominarion papers will be taken up for scrutiny at.....(hour) on
............ A daE]a:'.,:.,......,....[plau} T SRR
Dt i

Remming Officer(s).]

1. Ins by Nonfn. No. 5.0, $35{E}, dated, the 3rd September, 2002



} OFFICE OF THE ELECTORAL REGISTRATION OFFICER
ASSEMBLY CONSTITUENCY AC-40, NEW DELHI

13/2 JAM NAGAR HOUSE, SHAHJAHAN ROAD NEW DELHI.

)

—————— oy ST W LML LI,

DY NO-18
DATE: - 31/05/10

/p;xTMCT FORM ELECTORAL ROLL OF 2009 UNDER RULE 33 OF REGISTRATION

0F ELECTORAL RULE 1960

ELECTORAL ROLL OF ASSEMBLY CONSTITUENCY AC-40, NEW DELHI,

NEW DELHI DISTT (NATIONAL CAP]
AS THE QUALIFYING DATE.

YEAR 2009

LOCALITY: - LODHI ESTATE, DELHI.

SRNO. H.Ne NAME OF

FATHER'/ HUSBAND'S

TAL TERRITORY OF DELHI) AS ON 01/01/2009

POLLING STATION- 126

MALE/ APPROXIMATE
ELECTOR NAME FEMALE AGE AS ON
01/01/2009
373 80 MOHSINA KHALIL UR FEMALE 76 YEARS
KIDWAI RAHMAN
/""; ﬁ'ﬁjﬁi{:ﬁ ;.:1%1{'1
’A - ‘-"‘\\ ;1_1,:".
JEes SR el
ay E : L]
J." --‘?I.l_.'
. Aol
A
g >
CERTIFIED

W

SIGNATURE WITH SEAL OF
ASSTT.ELECTORAL REGISTRATION FFICER

DATE OF ISSUE: 01 [06/10

(ER O MO Hiow O
e 'T-‘f;-. oL Jeem Lmyee g
R i ey T



..“, - _. THA 5.5 9 %) L B & a3
ES Tie gl Go. ] Form 26 0588 822372
Nl @HQE ISGARH  Form 26 0544 823327

A\l E,}e-'f&fnished by the candidate before the returning officer for election to Rajya
Sabha THAHIE of the House) from Chattisgarh State constituency (name of the constituency)

3
I . Mohsina Kidwai, wife of Shri Khalil Ur Rahman, aged about 78 years, resident of 80,
Lodhi Estate, New Delhi-110001; candidate at the above election, do hereby solemnly
affirm/state on oath as under:-

1. T am not accused of any offence(s) punishable with imprisonment for two years or more in a

pentiing case(s) in which a charge(s) has/have been framed by the court(s) of competent

Jurigdiction.

If the deponent is accused of any such offence(s) he shall furnish the following information :
s -4).  Case/First information report No./Nos. ............ N imsiiisisivma
!'??E;Eolice station(s) ...... NA .........District (s) ...... NA ..........State(s)...... NA..

."l._
; / " G e (i) Sé‘E;inn(s) of the concerned Act(s) and short description of the offence(s) for
.f s / SHT KR TveARn A

f'fﬁ]'ﬂﬂ'flﬁﬂfﬂ_ﬂﬂf'{}]ml the candidate has been charged s N maanan
1 yn'"‘"'m ‘1;;f;'; ;Eivf”’, {;g s) which framed the charge(s) ............... NA
ey

Al

Regd. 175, 5200

NG
: \Wﬁf 'hether all or any of the proceeding(s) have been stayed by any court(s) of
\"':&--.ﬁ competent jurisdiction.................. NA oottt
g :", 41
:



2. 1 have not been convicted of an offence(s) [other than any offence(s) referred to in sub-section
(1) or sub-section (2), or covered in sub-section (3), of section 8 of the Representation of the
People Act, 1951 (43 of 1951)] and sentenced to imprisonment for one year or more.

If the deponent is convicted and punished as aforesaid, he shall furnish the following

information:
(1) Case/First information report No./NOS. ......ooeveee NA
(ii)  Court(s) which punished ............ccocooiiiiinnnnnn. , . e TSR e
(ili)  Police station(s) ...... MNA s District (s) ... NA ......State(s)... NA ......
(iv)  Section(s) of the concerned Act(s) and short description of the offence(s) for
which the candidate has ever been charged ......... NA ..........
’ -(v} Date(s) on which the sentence (s) was/were pronounced ...... NA ...

(vi)  Whether the sentence(s) has/have been stayed by any court(s) of competent
JUASACHON ...ooeveeeeneiriirrnenencnsnenens NA i,

Place : Raipur, Chattisgarh . Signature of deponent
Date : 6" June 2010

VERIFICATION
I, Mohsina Kidwai, the above-named deponent, do hereby verify and declare that the contents of
this affidavit are true and correct to the best of my knowledge and belief, no part of it is false and

nothing material has been concealed therein.
Verified at Raipur, Chattisgarh on this the 6" Day of June 2010.

W Signature of deponent

[dentifing Witneas
SOLEMONY AFFIRMED BEFORE
Menm oD Prped i MEWITHIN NAMED DEPONENT

me :1.’?. ) !'.i .'-_-,___..Z_-»._ .
SMT. KIRAN TIWAR!
HA?PDLPTG.}
g
Regd. No. 9246

& JUN 2010



------

...........

vit to be furnished by candidate a]ong with nomination paper
Before the Returning Officer

Borelection t0 .....ooovviiiinininins Rajya Sabha............... (Name of the House)
from ......ooeceeiiiininianenann.. o Chattisgarh State......ccoooiniianinnene RN
: constituency

g (Name of the constituency)

I, Mohsina Kidwai, wife of Shri Khalil Ur Rahman, aged 78 years, resident of 80,
Ln%lhi

Esfate, New Delhi-110001 candidate at the above election, do hereby solemnly affirm

anq state on oath as under:-

?l}bwmg case(s) is/are pending against me in which cognizance has been

Jaken‘bﬁ"fhe court:- NA
q’“ i g}) WS \ S’I‘.‘Chﬂﬂ of the Act and description of the offence for which cognizance taken:

TS RDYOCA TE)
b 'mﬁ FrEe. T- A

Givwd i), .. ﬂtpe Court which has taken cognizance: NA

‘(m) w(?{ése: No. : NA
(2 'gu *Date of order of the Court taking cognizance: NA
“‘*‘“\' s J. =" Details of appeal(s) / application(s) for revision, etc., if any, filed against
above order taking cognizance: NA

B s § JUN om0 1/6 M Lod e

B Helh AWWE~



(2) That I give hereinbelow the details of the assets (immovable, movable, bank
balance, etc.) of myself, my spouse and dependents*:

A. Details of movable assets.
(Assets in joint name indicating the extent of joint ownership will also have to

be given)
S.No. | Description Self Depe | Depend | Depende
Spouse(s) Name ndent | ent-2 | nt-3
Shri Khalil Ur Rahman -1 Name | ete.
Name Name
ra. [ [Cash Rs. 55,000/- Rs. 45,000/- NA | NA NA
T‘,{" E,“i:u | (i Deposits in Banks, | SBI Parliament House, ICICI Bank, Phelps Bldg. | NA NA NA
,5‘ - R Financial SB A/C Rs. Caunnaught Place
; -;"\ vy - | Institutions and Fb R 1. SB A/C =Rs 21,430/-
e AR \ Non-Banking g i 5;? S, X7< k| 2. SB A/C=Rs 12,109~
~aeTs . Financial . Term Deposit=
-,i_sw_nﬁ Companies ShAka 5181y, ar/:_ Rs 36,142-
\ } s 3. Syndicate Bank, Lajpat
3246 Jndtf Ner.
/i,@ I,// M (Proprietor Extra Vision)
s -/‘ Rs 81,659/
~ & 271 (ifi) | Bonds, Debentures | NIL Shares: NA NA NA
%" |7 | and Shares in (1) GNFC (96) valued at Rs.
- Companies 10,272/- approx.
(2) Seasa Goa (129) valued
at Rs. 39,861/- approx.
(3) Hero Honda (1250)
valued at Rs 23,36,250/-
appox.
(4) TISCO (99) valued at
Rs. 47,223/- approx.
(5) Hindustan Uniliver (290)
valued at Rs. 66,990/-
approx.
(5) Apollo Tyres (300)
valued at Rs. 19,200/~
{As on around end of May
2010}
(iv) Other Financial MNA NA NA NA MNA
instruments NSS,
Postal Savings,
LIC Policies, etc.
(v Motor Vehicle Ambassador Car, { 2009 Maruti Zen car, model-1998, | NA NA NA
(details of make Model) valued at valued at Rs.50,000/-
etc.) Rs. 4,10,500/- approx.
(financed by Alpha Motor
Finance Co.)
2/6

- 6 JUN 2010

He hdwe~




(vi) Jewellery (give 1. Four gold sets of total 1. Titan wrist watch valued NA NA NA
details of weight weight about 40 tolas at about Rs 6,500/~
and value) valued at Rs. 7,60,000/-
2. Four gold bangles, of
total weight of about 4 tolas
valued at Rs. 76,000/-
3. Two ear tops of total
weight of about 1 tola
valued at Rs.19,000/-
(gold value calculated @ of
19,000/~ per tola.)
4. One Omega wrist watch
valued at approx.
Rs.100,000/-
(vii) | Other assets, such NA NA NA NA
as values of
claims/interests
2= Note : Value of Bonds / Shares / Debentures as per the latest market value in Stock Exchange
i épf“;‘*m respect of listed companies and as per books in the case of non listed companies should be
n.
endent here means a person substantially dependents on the income of the candidate.
tails of Immovable assets
i : Properties in joint ownership indicating the extent of joint ownership
=% ill also have to be indicated]
E,-- 5. No. | Description Self Spouse(s) Depe | Depe | Depend
- Name(s) ndent | ndent | ent-3
Shri Khalil Ur Rahman -1 -2 efc.
Name | Name | Name
(i) Agricultural Land 1. 50% share in 75 bighas, NA MA NA
- Location{s) 1. 1 acre, ancestral land | inherited agricultural land at
- Survey at village Ahmedpur, Village, Badagaon, Tehsil
number(s) Distt. Barabanki. Nawabganj, Distt. Barabanki.
Valued at approx. Valued at Rs. 22,50,000/-
- Extent (Total | Rs. 60,000/ approx. which is 50% of the
Measurement Total Value of Rs.
- Current 45,00,000/- approx.
market value
(ii) Non-Agricultural NA CNA NA NA NA
Land
- Location(s)
- Survey
number(s)
- Extent (Total
Measurement
- Current
market value
6 JUN 2018
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(iii) Building (commercial | NA 50% share in one inherited | NA NA NA
and residential) Plot in Civil Line Barabanki,
- Location{s) measuring 450 sq. yards with
- Survey 250 sq. yards built up area.
number(s) Valued at Rs, 15,00,000/-
- Extent (Total approx. which is 50% of the
Measurement Total  Value of Rs.
- Current 30,00,000/- approx.
market value
(iv) House/Apartments, 1. One flat No. NA NA NA WA
etc. 603, B-5, Padam
- Location(s) Bahadur Mal
= Survey Block Khel Gaon
number(s) Marg New Delhi.
- Extent (Total Around 2137 sq.ft.
Measurement Walued at Rs.
- Current 10,500,000/-
market value approx.
e 2.Alloted one
‘é’f T house pending
A\ registry, house plot
= N no, HIG-79,
b i ' Puraina, Raipur,
e B, e Chattisgarh
TS el 7/ measuring 406
‘ X! sqm, with a cost of
I ol Rs24,24772/-
2. [® Others (Such as interest | NA NA NA | NA | NA
. in property)
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(3) I give herein below the details of my liabilities / overdues to public
financial institutions and government dues :-

[Note: Please give separate details for each item]

S. No. | Description Name and address of | Amount
Bank/Financial Outstanding
Institution(s)/Department(s) as on 31.5.2010
(a) (i) | Loans from Banks NA NIL
(ii) | Loan from Financial institutions Car loan worth Rs. 6,12,000/- for the Rs. 4,35,000/-

Ambassador car from Alpha Motor
Finance Co. (it is a private company}

(iii) | Government dues NO DUES NIL

a) | Dues to departments dealing with NO DUES NIL
government accommodation.

b) | Dues to departments dealing with | NO DUES NIL
supply of water

¢) | Dues to departments dealing with | NO DUES NIL
supply to electricity

d) | Dues to departments dealing with | NODUES NIL
telephones

e) | Dues to departments dealing with | NODUES NIL

government transport (including
aircrafts and helicopters)

Other dues, if any NO DUES NIL

Income Tax including surcharge | For the assessment year 2009-10. NIL
[Also indicate the assessment year
upto which Income Tax Return | PAN : AEZPM-7031J
filed. Give also Permanent Account
Number (PAN)]

Wealth Tax [Also indicate the | NA NIL
assessment year upto which Wealth
Tax return filed.]

4 -
e

(iii) Sales Tax [Only in case of NIL
proprietary business]
(iv) Property Tax For the year 2010-11 NIL

(4) My educational qualifications are as under:-

Intermediate from Women's College, Aligarh Muslim Univarsity.

(GIVE DETAILS OF SCHOOL AND UNIVERSITY EDUCATION)
(Name of School / University and the year in which the course was completed
should also be given.)
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VERIFICATION

I, Mohsina Kidwai, the deponent above named, do hereby verify and declare
that the contents of this affidavit are true and correct to the best of my

knowledge and belief; no part of it is false and nothing material has been

concealed therefrom.

Verified at Raipur, Chattisgarh on this the 6" Day of June 2010.
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